Affidavit 10 be Fuenished by the candidate alongwith Numination Paper
Before the ﬂ‘.matlt-n'lg'a Officer
For election toPHAR, “’.‘f.ﬂtlﬂv.. ﬂ'l! of the Houxss
From... [l Z.. MOHARAT&aNT.. . .Constituency(Name of the {onstituca.

\ HEPL NARAYAN.. SAH onddaugh:chwite of.. SHIVIEE SAH....oo v v
Aged.... B years. resideis of: KAS DEORR. . BANGRA. (mention full postal address),  vandidate al i ative
HﬂHﬁﬂﬁFiﬁﬁ
Election, do hereby solemnly affirm and stale on oath as
{ strike out whichever is not applicable)
{1} | am & candidute sel up h}.'u---j-'--n!-u---—:—-—!,nmrb: of the political party | / am centesting as i
Independent candidare,

(3) Detalls of PAN and status of fiting of Income tax return :

3L Mo, | Names Permanent | The financial year for | Total income
Account Number | which the last shown In [ncome
{PAN) Income-tax return has | Tax Relumn { in

= : o g s bean filed Rupses |

} Self ADEPSO928P | 2014 - 17 52!#.?‘:'?-——'

& e AQSPDITIE | 20/ — 1T G1eseyf—

1 Dependent | N.H N.A N.B

4, Dependent 2 N.B N.-0 N-g

(3) The following ease(s) i3/ are pending against me in which engpizance has been taken by the court:-

5L | Offence TDesoription |
Ma. o
{a) | The details of cases where the court has taken

i Sections of the Act and description

cognizance,
of the offence for which cognizance taken :

E {b) | Name of the court, Cuse No. and Date of order
laking cognizance ;

{2} | Details of Appeal (s} / Applcation(s) for revisiop
{if any) filed against the above order(s) °

4. Coses in which I have been convicted by & court of law(other those referred u:l- in Farm Ili}. ]

'{ a) | The details of cases, Sections of the
Act and description of the offence for
which convicted ;

|
|
|

:
I I | Name of the Court(s). Casc No. and
# [ Date(s) of order(s) .

Q\Eﬂ oy <e



z) | Punishme ©imposcs .

3¢ Thut | give heiern below the details of | e usseis (movable and i imuvable et ) ul mysels,
m spouse and all dependents:

- A. Details of movable assets ;

Mete:

! Assets in joint name indicating the extent of joint ownership will also have to be given

2. In case of deposit/Investment, the details including Serial Number, Amount, Date of Deposit, the Scheme,
Nume of Bank/ Institution and Branch are io be given

3. Value of Bonds/Share/Debentures us per the current market value in Stock Exchange inrespect s histed
companies and as per hooks in case of non- listed companies should be given,

4 . Dependent’, here means u persan, substantially dependent on the income of the candidate,

5. Dewils including amount is 1o be given separmely in respect of each investment)

i & | Description Sell Spouse Dependent-1 | Dependent-2 | Dependent-3
N

i} [ Cashin hand
B . |wrais/-| 1essfl
(i) | Details of Deposits in Bank , ,
accounts (FDRs, Term Deposits Be Iﬂ;"ﬂ B.0.2
and all other types of Deposits | 25000/ | Myharafyacs
including saving accounts), 5.0, Vidhan Tbce
Deposits with Financial Lbha, fifna -
Institutions, Non Banking
Financial Companies and - 925715
Cooperative socisties and the
b amount in each such deposit
(iii) | Details of investment in Bonds,
Debentures/shares and units in M. A
i Funds and
others and the amount.
{iv) | Details of investment in NSS,
Postal Savings, Insurance Policies Lf i..k
and investment in any Financial | 3 kae
Instrument in Post office or |
Insurance Company and the |
amount

(¥} | Personal loans/sdvance given to l
any person of entity including -

N.A

firm, Company, Trust ete, and N.H N.A

other receivables from debtors
I jand the amount. L RRZAPRTTTY ; = ]
t{v1) | Motor Vehicles/Aircrafis/ Regstyt77y | DRIIPE 2

Yachts/Shi ils of Mak ARzst 1247
gcmﬁ' ;Em? 3,_” ,,rn' Negachugy | 32 ﬂﬂﬂﬂ,lr

Purchase and amount ) "Eite 12 | ep vinic ' L2 -
{viti| Jewelry, bullion and valuable LT velgag

thing (give details of weight and 7ﬂ1 L. Y
B value) """": iy yalz Bfeoap | —
ok Sihver fee'gen = #5vonn -

2

il s 1 i il




f lix,

3. Dretails o :
(Newe: 1. Propertics in joint ownership

i Any other assets such.s valud of

T

i € Zhimsfinterest Ly
I' Caross Total value

Hevelwe -4
e S

N.A

=

2 . Each land or building or apertment should be mentioned separately in this format.)

indicating the ¢ xtent of joint ownership will also have 1o be indicatg

5. | Desription e Self Spouse Dependent-1 | Dependent-2 | ﬂtﬁ;ﬁ‘j_l
No )
R e ~ Fhala¥e 476,575 Fhaie na 145
Location(s) 2648 Lty kb 271, |
Survey numben(s) - e;..w“ ".-F;M{;'{';z 'q! i 3t -
Ares (Total measurement in | 8y 4448 7| b § kadig,
acres) - Iskudbatedbarl b1, 0
{ Yes or NO)
Dte of purchass In case of 5eif idTeel T of 11 2 perE .
nequired property © - : 3.3 Eapd
Cost of (in case of ftor s
; Eﬁmmﬂmd 23,68, 310} 137143 50)"
purchase
Any Investmeat on the land by
way of development, N, fl ﬁf ) ﬂ
construction efc.
Appreximate Current marke:
1 b & v 1350y
(i) .
Location(s) NP P
Survey number(s)
Area (Total i
s l’LI_}:I' measurement in H ﬂ VoA
W hether inherited property L
(Yes or NO) N-£ M-A
Daf::dm in case of self N, '_} Nr"ﬂ
Cost of Land (in case of
purchase) at the time of N.A N.F
| purchase
Any Investment.on the land by :
way of development, N. l N.q
construction ste, - :
Approximate Currerft market .
| [ s oA (Y &
(i) Mnﬂﬂu
(including apartments) VA N.A
-Location(s) . !
-Survey number{s) il "
Huilt up Area (Total N.A N-A |
|| messurement insg, fl.) : — i
o 3



1 Tiiher mheriied property N Ty ik
| {'{‘:n:;'qlﬂjr i N.A N.A f
{ "l:)-u_-ufpun:h e in case of seif -
| &-rired pmr:r'n : VoA VA = o :
" C st of property {in case of Rt
i P rehase) ot the time of N‘:ﬂ H“ﬁ
| (ETchase
| Aty Investment on the
phiperty by way of VA M-A
| | development, construction ete.
! A pproximate Current market o H
o VA wA | N
{iv) | Rysidential Buildings (including Pakia 4 |
L | oot | Sl | WA
| o hailding
ofal measurement in ‘ffﬂﬂ H"F- N. .":]
 5q ft.) z
Built up Area (Total
misasurement in sq. f.) 7 5‘95{},{,’. N.f)
Whether inherited propany ;
e
i
u:ﬁptﬂl’lﬂﬂ case of se Nr 'q H‘l ﬂ
Cost of property (in case of
purchase) at the time of NA NiA
| purchase
Any Investment on the land by
! way of development, N A N.A
canstruction et
Approximate Current market (T Ty
- 1350000/, N A
(¥) | Otbers (such as interest in ”;a? MH
property) .
(vi) | Total of Current Market 2115 hr + T
b Yaloe of (i) to (v) above ] ."2.-'!,{‘-{

(6) 1give herein below the details of linbilities/ dues to public financial institutions and gove
(Note: Please give separate details of name of Bank , Institution, entity or individual and smount for each item)

Dependent-3 |

|s.”
| Nao.

Deseription

Selfl

Spouse(s)

| ] Loan or dues to Bank/Financisl

il 5

Mame of Bank or FI
Amount outstanding
_Mature of loan

A

-

Loan or dues to any
individuals/ Entity other than
mentioned in ({} above.
Wame{s)

Amount oulstanding

Matire of loan

N-F

N.H

Dependent-1




Acny other liability as N.A [Tela) . I ]
| Grand total of fiabilities N6 N.A ! B
(i) | Czovei qment Dues: i | .
Dues 10 departments deali . I
with gavernment e | VA A |
ERCOImadation | : Ba:

"Dues 1o departments dealing | |

writh supply of water NF) VA F

" Dues io departments dealing =~

with supply of clectricity ; W.A M.

Dues to departments dealing

with supply of " Nl NA

ttlephones/mobiles

Dues to departments dealing

ﬁ‘h mt Ll L

lnv;m i NF) N

helicopters)

[ncome Tax Dues N A MA

Wealth Tax Dues Nil N. 4

Service Tax_Dues N.A &0 .
Municipal /Property Tax Dues V. M.A

Salles Tax Dues Wi v.A
Any other dues N1 N-A

Grand total of all Govt. dues N N.A

(7) Details of profession or sccupation:
o Self....[atinest

b. Spouse . Ll dimedd
(8) My educational qualification is as under:

(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
{(Name of the School /College/ University and the year in which the course was completed.)
FNTER

(9. ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. Nmnfﬂlémd_ﬁm

1. | Full postal address . . : T o
3. | Number and Name of the constituency and A y'j;‘! THAR

state
3. | Name of the Palitical party which set up the =5 _D W/

candidate (otherwise write ‘Independent’) ; 5

4.| (a) Number of cases in which conviction order 7 *'Hn-ﬁ ) Sl ey o ‘;

passed (other mu_nﬂmemfmudwinlfommj

CE}J, s (10 L - (N

) -8 Ty



[T Vol mamber of Poiding vasen whir e | 1
: caurt {5) have laker cognizanc: N.A !
Pt - TV Forwhich nst Tl e Suiwns |
i - T | Income: Tax Retorn filed | {
|," (8] Candidate AOEPie9Z P.!M#—r‘?l 62142y — |
" T{b" Spouse: T K6 APl IATIE , 2614~ rE38s f—_ |
i l(e)Dependents de MR L. “MA i
L 6. Details of Assets and Liabilities in rupees
Description | Self Spouse | Dependent-1| Dependent-ll | Dependent-1li
A Moveable
Asset (Totsl value) ¥ '7“’*?“?!‘” e e o 1L
0. Immuovahle
oo Yi9srseat isarpoed — ]
(1) | Purchase Price and
Development Cost of 18
Immovable Property #2403 ‘L
(Total Value)
(i} | Approximate Curmrent :
Market Price of 9 bolae| 115 fac
Assed (Total Valoe)
7 Linhilities
(i) Governmant
dues (Total) N.A N.A
(i1} Loans from Bank, -
Financial Instittionsend =~ MOF) | NA
others (Total)
8, | Highest eduacational qualification:
. INTER 2006
{Give details of School / University education with full form of the certificate/ diploma/ degree
course) (Mame of the Schoal /College/ University and the year in which the course was completed.)

1, the depanent, above named, do hereby verify and declare that the contents of this affidavit are true and correct to the

VERIFICATION

best of my knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further

declure thal ;

() there is o case of conviction or pending case against me other than those mentioned in items 3 and 4 above:
1h1 L my spouse, or my dependents do not have any asset or liability, other than those mentioned in ftems 5 and &

ubove

Wiscifisd mt: . e s

e, i | —

DEPONENT




Nete: 1. Affidavit should be filed Intest by 3.10) PM on the last date of iiing nommations, :

2 Affidavit snould be sworn before an nth Commissioner or Mugistrate of the First Class or before 3 Novirs
Publiz,

3. All columns should be filled up and s column to be left blank. [ there Is no information to furnish i resput ol

any item, either “Nil™ or “Not & plicable”, as the case may be, should be mentioned
4. The affidavit should be either typed o writren fegibly and neatl,

7

% VoY <G
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